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Is it the pleasure of the House that
permission be granted to Shri R.
Gopalakrishnan for remaining absent from all
meetings of the House during the current
Session?

No Hon, Member dissented.

MR. CHAIRMAN: Permission to remain
absent granted.

I have also to inform Members that the
following letter dated the 20th June, 1962, has
been received from Shri S. C. Karayalar: —

"I have been advised by my doctor not to
undertake a long distance journey at
present. I am unable, therefore, to attend
the current session of the Rajya Sabha. I
request that the Rajya Sabha may be
pleased to grant me leave of absence for the
current session."

Is it the pleasure of the House that
permission be granted to Shri S. C. Karayalar
for remaining absent from all meetings of the
House during the current session?

No. hon. Member dissented.

MR. CHAIRMAN: Permission to remain
absent granted.

ALLOTMENT OF TIME FOR CONSI-
DERATION OF CERTAIN MONEY
BILLS

Mr. CHAIRMAN: I have to inform
Members that under rule 162(2) of the Rules
of Procedure and Conduct of Business in the
Rajya Sabha, I have allotted for the
completion of all stages involved in the
consideration and return by the Rajya Sabha
of—

(i) The Appropriation

(No. 3) Bill,

1962. 30 minutes
(i1) The Appropriation

(Railways) No. 3

Bill, 1962. 30 minutes

(iii) The President's Pension (Amend-
ment) Bill, 1962.  One hour
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including the consideration and passing of
amendments, if any, to these Bills.

RESULTS OF ELECTIONS TO VARI-
OUS BODIES

MR. CHAIRMAN: The following Members
being the only candidates nominated for
election to the bodies respectively shown
against each, I hereby declare them duly
elected to be members of the said bodies: —

(i) Council established Under section 31
of the Institutes of Technology Act,
1961—Shri R. M. Deshmukh.

(i1) Central Advisory Committee of the
National Cadet Corps —Shri M.
Govinda Reddy.

(iii) Central Advisory Board of

Education—Shri Satyacharan.

(iv) All India Council for Technical
Education—Shri Ram Sahai.

THE APPROPRIATION (NO. 3) BILL,
1962

THE DEPUTY MINISTER IN THE
MINISTRY ofF FINANCE (SHrRI B. R.
BHAGAT): Sir, I beg to move:

"That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India to
meet the amounts spent on certain services
during the financial year ended on the 31st
day of March, 1960, in excess of the
amounts granted for those services and for
that year, as passed by the Lok Sabha, be
taken into consideration."

This Bill arises out of the Demands for
Excess Grants relating to the year 1959-60,
voted by the Lok Sabha on the 18th June,
1962 and the amount of expenditure charged
on the Consolidat-
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[Shri B. R. Bhagat]

ed Fund of India and incurred in excess
of the sanctioned appropriations for that
year. The reasons which led to the
excesses have been explained in the foot-
notes below each Demand or
Appropriation in the Statement of
Demands for Excess Grants which has
already been circulated to the hon.
Members.

As the House is aware, t"iese excesses
are, in the first instance, required to be
examined by the Public Accounts
Committee and it is only after the
Committee have looked into the facts of
each' case and recommended their
regularisation that the matter is brought
before Parliament. The Public Accounts
Committee, have, in their Forty-first
Report presented to Parliament on the
19th March, 1962, recommended the
regularisation of these excesses. I do not,
therefore, propose to take the time of the
House to explain these excesses in detail.

Hon. Members may well enquire why
these excesses arise and why they cannot
be avoided. The payments on
Government account are made by a large
number of disbursing officers spread all
over the country and usually there is a
time-lag of a few months before the
transactions relating to each Grant can be
collated and brought to account against
the sanctioned Grant or Appropriation. It
does happen sometimes, when towards
the close of the year, either as a result of
rush of inevitable payments or book ad-
justments made by the Accounts Officers,
the Grant for the year is exceeded, but
these excesses come to notice when it is
too late to go in for additional provision.
Fortunately, these cases are very rare. I
might mention that out of the total
number of 144 Grants and
Appropriations for the year 1959-60,
excesses occurred in 14 cases only and
constitute about .06 per cent of the total
sanctioned Grants and Appropriations for
the year. Nevertheless, I would like to
assure the House that every possible
effort is made to avoid or reduce such
excesses to the minimum.

[ RAJYA SABHA]
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Sir, T move.

The question was proposed.
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St ford e 2 97 FIr wwed-
T % ofeerw qFTIER wRAT
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THE MINISTER ofF STATE IN THE
MINISTRY ofF EXTERNAL AFFAIRS
(SHRIMATI LAKSHMI MEN ON) : Question,

ar fedid F 85 wave  aF, grefaa
g qearE TAw & oA ¥ famr g

The Committee would reiterate their
recommendation in para 7 (vi) of their 23rd
Report (1959-60) that the procedure for
budgeting and accounting of 'suspense' head
should be reviewed and a new procedure
evolved early so that the provision under this
Grant is not subject to wide fluctuations as at
present.

SHRI B. R. BHAGAT: Will he point out on
what page it is?

SHRI V. M. CHORDIA: On page 7 of the
41st Report of the Public Accounts

Committee.

ar A% qgr  oft afew
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| tassmmT avATATAS | A0
faas # feq 13w 999 wq@r 7
AF0E w00 H[T ATGT AT HEAT 9T,
a7 f&7 d7 3 % aFAT I8 WRAT AT
HIT FEH OF ATF FAE AT e
To faer aar fem &R wws AT
w1 w1 fewm afi 2 1 94 FT
TIHT BI4T ARTAT 920 2\ vEAHR
a%7q fafrdt § @ Avg W OF A7,
wE gETET f"TF‘: W fer '@""{ FizH
(S (CAIEHE & B G CA E A L LA

: 3
e

"The Committee are not satisfied with
this explanation. Postponement of debits on
the plea of lack of funds or provision is
objectionable as it will vitiate effective
Parliamentary control."

a1 afers oarea w93 7 At e
oo g fam & fx gifemms @
TH AR G HTHAT H ORI FE Z

T 97 | wEHOAE FEan s g
g frarz Ewmraz fear gm @

"The Committee understand that
instructions have been issued to the NEFA
Administration to avoid recurrence of such
lapses in future. They trust that these
instructions will be duly implemented in
future."

rzq % faar afess ogrema
FHE WA wrE ST Aqg@ 2 fw
AT AW e w7 foey By wfar
i wy awr # oAt 2 fF awowA
A7 A1 AAA A wEr ) afews
MHTFZH FHAN |1 7 G 217 8 77977
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A W A §
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"The three instances above disclose the
lapses on the part of the Ministry of
Finance and Ministry of Steel, Mines and
Fuel. The Committee deplore that in the
matter of budgeting and control over
expenditure such mistakes should have oc-
curred in the Ministry of Finance, who are

expected to set an example to other
Ministries in financial dis-c’pline."

77 TF fagdia 3,03, 38.0%Y
TYAT T UFAA A GUT A7 HrIAA
fafaezr %t fewmz & wifaa & o f&
UF AT ZF R ATH F | THE A6T a7

Wi q@aTT T F o

"Subject to the above observations, the
Committee recommend that the excesses
referred to in para 4 above be regularised
by Parliament in the manner prescribed."
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Surt R. S. KHANDEKAR (Madhya
Pradesh): Mr. Chairman, Sir, as I understand,
the amount, for which the Government has
brought forward a Bill before this House for
sanction, has already been spent. Although the
Constitution provides for this procedure. I do
not know whether it is in the best tradition to
spend the money first and then ask Parliament
for its sanction. My submission is that if the
Government had foreseen these expenditures
they would have included these demands in
the regular Budget. I And that there are no
reasons given in the Statement of Objects and
Reasons in the Bill. Now, the hon. Minister
has explained the reason, that on account of
heavy rush at the year end so many
expenditures had t> be incurred. Amounts
were disbursed by so many officers. When the
year lapsed, the excess amounts were spent.
That is precisely my complaint that it happens
always in Government Departments, that the
Government does not do anything for a whole
year, does not plan and does not foresee what
the expenditure would be. But at the end oE
the financial year, mostly in March and that
too in the latter part of March. Government
sanctions -the amount and places it at the
disposal 0! different institutions and depart-
ments.

[THE DEPUTY CHMRMAN in the Chair)

Then, such heavy or excess expenditure is
incurred. Therefore, my submission is that a
strict control should be exercised over this
matter.

Secondly, the hon. Minister gave a
certificate that the cases were only fourteen.
Even one case of excess expenditure without
the sanction of Parliament is most
objectionable. Therefore, to my mind, 14
cases are much more than what is usually
expected f.'om a democratic Government.
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[Shri R. S. Khandekar.]

In the short time at my disposal I will deal
with only three topics given in the Bill.
Firstly, with regard to Himachal Pradesh, I
would submit that this territory has been
neglected and it is after fifteen years that the
Government has awakened from its sleep and
has spent so much amount. My submission is
that Himachal Pradesh is a most important
part of this country, because it is on the
border land. So, the expenditure which has
been incurred ought to have been in the
regular Budget.

Appropriation (No. 3)

Similarly, the Health Ministry says that it is
improving, but we see that malaria is growing
and the danger of smallpox is in an epidemic
form in most parts of the country. I do not
understand how the Ministry is expected to
incur such amounts of expenditure and with
no results.

Lastly, I have not followed this item,
'Capital Outlay on Buildings', showing a sum
of Rs. 840. It would be better if some
explanation of this amount is given.

Thank you.

Dr. A. SUBBA RAO (Kerala): Madam,
this Bill is to regularise the excess amounts
spent under various heads mentioned in the
Schedule, according to the recommendations
of the Public Accounts Committee in its 41st
Report. This demand for excess grants relates
to the year 1959-60 and now after two years
and three months we are asked to regularise
the excess amounts spent. It is legitimate to
ask why there has been such a delay. I feel
that the Ministries, at least some of them, are
not attaching that much importance that they
ought to to the comments of the Public
Accounts Committee. Hence there is this de-
lay. I am aware that the Minister will reply
that there has not been any undue delay and
that the Report of the P.A.C. was submitted
only in March, 1962. But let me refer to the
P.A.C. Report itself. In

[ RAJYA SABHA ]
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its introductory remarks it has drawn attention
to its comment in the previous report, to its
Thirty-second Report, about the delay on the
part of Ministries in furnishing notes relating
to the reasons or the circumstances leading to
such excesses and has urged that the Ministry
of Finance should impress upon all the
Ministries that the prescribed time limit of
two months should be observed strictly by
them in the future. The Appropriation Ac-
counts were presented to the House in May,
1961, and the explanatory notes should have
been furnished by the Ministries by the Sth
July, 1961. If we go through the statement in
paragraph 4 of the P.A.C. Report, it will be
seen that there has been undue delay in some
instances at least in furnishing these
explanatory notes. If they had been submitted
in time, then the P.A.C. would have been
enabled to consider the same and would have
submitted its report earlier. So it is not right
on the part of the Ministry of Finance to
justify their stand that there has been no
undue delay. The Ministry of Finance should
reveal more promptness and instead of
justifying this delay should ask them to abide
strictly by the directives given by the P.A.C.

The explanations furnished by the
Ministries concerned also reveal that proper
attention is not being paid to the assessment
of the requirements in the budget and also to
the fact that close watch is not being kept on
the progress of expenditure. This has been
pointed out in the Report of the P.A.C. in
paragraph 5, where it is stated that as in the
previous years the excesses were primarily
due to the defective assessment of
requirements in the budget and in the revised
estimates. This fact is brought out more
glaringly in some cases in the Audit Report
where funds were surrendered although there
were excesses over the final grant. There are
three instances at page 11 in the Audit Report
in which you can find under Demands No. 35,
97 and 111 that there have been surrenders
even though excess has been spent over the
final Grant Appropria-
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lion. Now take the example of Grant
T*To. 55, Himachal Pradesh, item (b),
Account 4. The excess is stated to be due
to increased hiring charges of vehicles
engaged during the potato season, that is
October to December—mark this period
October to December—for the
transportation of potatoes and for the
consumption of petrol, etc., etc. The
season was in October to December. The
administration had asked for additional
funds. 1T hope when they requested for
additional funds, they would have shown
the reason as well, as to why they
required the additional funds. But the
Ministry without taking into consideration
the trend of expenditure during the
closing months of the previous year but
considering only the actual expenditure in
the nine months of that year did not
support that demand. The expenditure was
incurred already, but the Ministry was not
ready to come to Parliament with an
additional demand. Similarly, if we take
Demand No. 57, that also reveals the
same thing. I do not want to elaborate on
these things, but all this shows that there
has not been a proper watch kept on the
expenditure, and the Ministry has not
come in time for asking the
supplementary demand. I think the usual
explanation given in the P.A.C. Report is
not sufficient. The Ministry owes an
explanation to this House on the steps it
has taken to avoid these mistakes in the
future. "Thank you.

At fararar vl (fewrssr g3ar) ¢
FrANTTT AErEy, qE T aurhr fra
¥t # mEw qza nagH B AT
Frar & foad afraa 2fezfa & e
sy feuras w3 F7 TAEUEE &
ET g7 WA A FHC AW TT A
AroAmd qArE )

THE A Ara ag AT FEA w0
FETR Ay wdt 2 g aredt
¥ fewraT wiw #v A9F T fEa
wrz Star fF s srgEw 3 awifhEr
faa 3 ofr #—-fF &=t f5a % ¥ a2
387 RS—T.
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wad i agt @ e wgr esfafrsaa @
AFT FHE AF T4 FTRIE HAT WAL
@1 & A Az mAdET & 3 g7 fore-
LI AR & TFT AV HEOEY & oEE
ITF UFIFIH AR T A AT HO0
oYe S0 AT TG TC FAT F ITARY
UFd FT TA FAT |

SHRI B. R. BHAGAT: Madam Deputy
Chairman, I am glad that the House has
done a keen scrutiny of the Demands for
excess Grants and some very pertinent
and relevant points have been raised.
Also, the remarks of the P.A.C.
particularly about the Ministry of Finance
have been quoted. I very much regret that
such a lapse on the part of the Ministry
should have taken place. But may I point
out to hon. Members that this is one of the
very rare occasions when a lapse on the
part of the Finance Ministry has been
pointed out by the Public Accounts
Committee. In this matter, of the three
instances cited, one is in. regard to item
(i), that is, interest on Canadian credit for
purchase of wheat and that was because
the payment by the India Supply Mission
Washington was made on the due date but
the debit for that amount of payment was
made only in the year 1959-60. The
intimation about this adjustment was sent
to the Ministry by the A.GCR. in
September, 1959, and if the Ministry of
Finance had been alert, it could have
come for appropriation before the House
but somehow or other it was lost sight of
when the Appropriation for Interest on
Debts, etc. for 1959-60 was finally
determined, and' that resulted in the
Demand for Excess Grants. I admit that
the Ministry should not have lost sight of
it and? I very much regret it but this is a>
very solitary instance.

it fameagen T wwteresit Sy
wrRel qedt & ST 7w oft Gay g
gromdr 2t A IF fror Wi &0
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SHRI B. R. BHAGAT: But I think that no
institution, no person, no organisation is
absolutely 100 per cent, perfect. If it is near
perfect, I think the hon. Member should be
satisfied.

it famergwre smrenee Scfam
#% w2y fe wred gei ¥ o

SHRI M.P. BHARGAVA (Uttar
Pradesh): Is Mr. Chordia infallible?

w1 Ferrergpre wwreert avcfen
ST W AT F G | agl § qeae F49
a1 qg wuH § A% W # )

SHM SONUSING DHANSING PATIL
(Maharashtra): Mr. Chordia is not perfect in
his owJ1 dealings.

SHRI B. R. BHAGAT: So far as the other
items are concerned, one is about the interest
on the loans from the Federal Republic of
Germany in regard to the Hindustan Steel
Ltd., that is, Rourkela. First it was decided that
it would be paid from the Hindustan Steel;
later on for accounting and other purposes, it
was decided that the Government should pay.
And it was only on the 23rd April, 1960 that
the Accountant General, Central Revenues,
informed the Ministry that the necessary
adjustments amounting to Rs 2.05 crores had
been carried out in the accounts for March,
1960, which resulted in the excess. So, this
could not have been anticipated because the
intimation came only, as I said, in April. 1960
after the financial year.

Also about the Depreciation Reserve Fund
(Railways)—this is only about interest and
debt charges— the actual adjustment of
expenditure was made on the basis of entries
opening in the Depreciation Reserve Fund as
on 15th August, 1947, which resulted in an
excess over the final appropriation. This came
to notice only at the time of carrying out the
adjustment in the accounts for 1959-60 after
the
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close of the year, when no action to provide
additional funds was possible.

=1 fawergee watares scfa
T WITH HITE & AWS F7 7T 2 | 799
uH wAd q@N g
SHRI B. R. BHAGAT: The hon. Member
should try to understand it. It is not a question
of /\jt/\ A AA
but it is a question of the complicated
procedure of accounting which I would like
to enlighten the hon. Member. I have done
so previously.

! fawrergrre saranewt sy
uR geEET T fifwad, e sifag
UHTIIZ FATH F, TEVERA Hifad
ofss uFTSTE FAET FT )

SHRI B. R. BHAGAT: I know that the hon.
Member is the repository of wisdom. But I
think hon. Members would like some
information to be given to the House. My
main point is that this is a very solitary
instance which I very much regret. But so far
the performance of the Finance Ministry has
been commendable. And as I pointed out,
from year to year, this figure of excess grant is
coming down and the excess amount here is
infinitesimal, it is .06 per cent, of the Budget.

ot famagaTe warsmesh Afear
Ha FEaed, waE faar st |

SHRI B. R. BHAGAT: Before I g>> to the
general question of the procedure of
accounting, let me answer one or two points
that have been raised. One point was raised
about the hire charges in Himachal Pradesh.
The explanations given in the footnote clearly
indicate that this could not have been anti-
cipated because the bulk of the expenditure
was incurred after September. The hon.
Member perhaps knows that when winter sets
in and when the crop is ready, trans-
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[Shri B. R. Bhagat] port from Simla
and the interior parts of Himachal
Pradesh to the plains—either by road or
by rail-becomes very difficult, and
sometimes when there is heavier
snowfall as happened last year or the
previous year, all the calculations of
charges go wrong. So, it is due to one of
these uncertainties that the excess had
occurred, which could not have been
anticipated earlier. Therefore, this is
unavoidable and the blame could not be
fixed upon anybody except the situation.
(Interruption.)

Then, about Demand No. Ill regarding
the Capital Outlay of the Ministry of
External Affairs, it is explained in the
footnote—hon. Members will have
perhaps read it—that the excess under the
former head was due to the adjustment
during the year 1959-60 of debits in the
supply of rice which the Ministry had
expected would be adjusted in the
following year. The excess under the
latter head was attributable chiefly to an
unanticipated increase in the contract
rates of the Central Purchasing
Organisation, the receipt of demands for
additional allotment from outposts after
the determination of final grants and
omission to include the value of rice
purchased direct from Manipur by the
Deputy Commissioner, Kohima. This has
resulted in the excess. Some such thing
could not be avoided.

Det me briefly explain the reason why
such excess Grants are inevitable in the
system of our accounting because, as |
said, the appropriating body is one,
sanction is made at one place, demands
are made at another place and the
account is kept at another place. There
must be one organisation which makes
all these things. Parliament votes the Ap-
propriation. The Ministry of Finance
comes up with the Bill for the appro-
priation. But all payments are disbursed
throughout the country. Numerous
agencies are engaged in spending that
money and numerous checks and other
things are coming
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and criss-crossing always. So it ia very
difficult to know, particularly at a point,
how much money is spent, and much
more difficult to know at the end of the
year when the appropriation, when the
money authorised, is exceeded or is
finished. That can only happen if all
payments in the country are made by
cheques so that there is an automatic
adjustment, as you have in the banking
system, where you have an account and
you have the cheques. The same person
makes the payment; the same person
keeps the account and, therefore, as soon
as your appropriation or your account is
over, you get a notice, you get a notice
even a few weeks earlier, or on a monthly
basis, that you have only so much left in
your account, so that you are careful, you
do not any more make any payments by
cheque. There is no such unified
procedure in our system. Ours is a federal
system. We have a number of authorities,
and the whole payment is disbursed all
over. So, in such a complicated situation,
of numerous authorities making pay-
ments, of appropriations made at
different times, it is difficult to find out
the exact position of the disbursements or
the moneys appropriated at a particular
point of time. We have 144 Grants in this
particular year. This year it may be more,
and under each Grant it is difficult to
know when the amount is exceeded. It is
impossible for any person or any agency
to know the exact position. We cannot
get over the difficulty under the present
system. This question was examined by
the Auditor-General at the instance of the
Public Accounts Committee. In the past
various bodies have gone into it, to see
how to unify the system of making
payments adjustments and accounting so
that excesses do not occur. But they have
not been able to find a solution to the
question of payments, the question of
separation of audit and account, and to
the other questions and mainly because of
the cost of the personnel and other things
we have not been abje to institute a
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unified system for making payments and for
an automatic adjustment. So we are not able
to do it, and I should like the House to
remember that to eliminate completely any
excess payment is impossible in the situation.
This should be realised. (Interruption.)

Appropriaion (Railways)

Let me finish before the hon. Member
wants to intervene or interject.

My main point is that in a system like this
it is impossible to eliminate excess payments
hundred per cent, but if you see the record,
subject to this limitation we are making all
efforts to minimise the excess, and we have
come to a figure of .06 per cent. What a better
record can there be? Only a few instances
have been pointed out, just to make a
mountain out of a mole hill, and that way it
will not be a proper assessment of the
situation.

I am one with the hon. House that such
lapses should not occur. The hon. Member
raised a point that the Ministries take time
more than two months. It is regretable. We
have sent circulars that they should give their
memoranda to the Public Accounts
Committee in time, and we are going to
remind them again to impress upon them that
they should not make undue delay in such
things, in any case not beyond the period of
two months within which the Public Accounts
Committee has asked them to do. In co-
operation, in streamlining, in every thing, we
are trying to do, and we have reduced excess
payments to the minimum extent. It will be
our constant and continuing endeavour that
such excesses should not occur, such lapses
should not occur but, as I said, in a system
like this, the House should not expect that
excesses would be completely eliminated. No
system, no organisation is perfect; the Finance
Ministry is not perfect. May be the hon.
Member who is sitting opposite; he claims
that he is perfect. He may
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be, but neither we are, nor the organisation is.

With these words, Madam, I move.

THE DEPUTY CHAIRMAN: The question
is:

"That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India to
meet the amounts spent on certain services
during the financial year ended on the 31st
day of March, 1960, in excess of the
amounts granted for those services and for
that year, as passed by the Lok Sabha, be
taken into consideration."

The motion was adopted.
THE DEPUTY CHAIRMAN: We shall
now take up the clause by clause

consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI B. R. BHAGAT: I move:
"That the Bill be returned."

The question was put and the motion was

adopted.

THE APPROPRIATION
NO. 3 BILL, 1962.

(RAILWAYS)

THe DEPUTY MINISTER 1IN THE
MINISTRY oOF RAILWAYS (SHRI SHAH
NAWAZ KHAN): I move:

"That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India to
meet the amounts spent on certain services
for the purposes of Railways during the
financial year ended on the 31st day of
March, 1960, in excess of the amounts
granted for those services



